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BEFORE THE NATIONALGREEN TRlBUNAL

PRlNCIPAL BENCH, NEW DELHI

EXECUTION APPLICATIONNO. 44 OF 2023
IN

ORlGINALAPPLICATION NO. 407 OF 2015

IN THE MATTER OF:

SHAILESH SINGH

THE SURYAAHOTEL & ORS.

VERSUS

...APPLICANT

...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO.1 THE SURYAA HOTEL

MOST RESPECTFULLY SHOWETH:

PRELIMINARY SUBMISSIONS:

1. That the present Execution Petition is not maintainable against the

Respondent No.1 Hotel. No reliefs as prayed in the present Execution

Petition can be granted against the Respondent No. 1 Hotel. The

Petitioner has filed the-present Execution Petition for execution of Order

dated 23.08.2018 passed by this Hon'ble Tribunal in O.A. No. 407 of

2015. The said Original Application was filed by the Petitioner against

the answering Respondent herein and also against other similarly situated

Hotels and other government authorities. In this regard, the Respondent

No.1 Hotel humbly submits the following facts which clearly show that

there is no contravention by the Respondent No.1 Hotel with regard to

the allegations as made by the Petitioner in the Petition under reply, in

which execution of the Order is sought: -
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(a) That the Respondent No.1 Hotel started facing a very serious water

seepage issue in the Hotel basement area in the year 2010. As the

water was flowing into the Basement of Respondent No.1 Hotel

and was very dangerous with regard to the Basement area as well as

the property/building of the hotel due to the damages caused to the

basement including the weakening of the superstructure on which

the entire building is standing, the Respondent No.1 Hotel tried to

go into the root cause of this serious issue and after due

investigation, Respondent No.1 Hotel came to the conclusion that

due to the extreme high ground water level in this vicinity of the

area in which Respondent No.' 1 Hotel is situated and which is near

to Yamuna River, the seepage issue is reoccurring. Areas like New

Friends Colony, Sidharth Enclave, Okhla Area, Sukhdev Vihar,

Maharani Bagh etc. which places are surrounding the New Friends

Colony where the Respondent No. 1 Hotel is situated is arm length

close to River Yamuna and as such extreme high ground water level

is the main cause ofthe water seepage in these areas.

(b) In this regard, the Respondent No. 1 Hotel wrote to all the

concerned Govt. authorities to resolve this major issue and

accordingly a survey was made by the authorities in these areas and

fmally they came to a conclusion that this problem can be solved, if

the hotel including the other incumbents ofthe said various affected

places, where the ground water level is high and the same can be

solved if the Hotel was concerned to remove the excess water from

time to time.
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(c) In this regard, the Central Ground Water Authority (CGWA) sent a

Communication vide their letter No. 7-4/CGWB/SDO/ ND/ST/525

dated 06.10.2015 to the Respondent No.1 Hotel and other relevant

authorities that excess water need to be removed from the affected

areas through the bore-well to maintain the water level. Copy of

Communication vide their letter No. 7-4/CGWB/SDO/ ND/ST/525

dated 06.10.2015 is annexed hereto as Annexure-RlIA.

(d) It is submitted that although the Respondent No. 1 Hotel already

has Delhi Jal Board Water Connection to run the daily hotel

operation, but as the Respondent No.1 Hotel is bound to use the

ground water for removal of the excess water from the basement

area as suggested by the CGWA which was the solution to maintain

the required ground water level in the basement area. The

Respondent No.1 Hotel acted upon the said suggestion of CGWA

and was able to maintain the required ground water level in the

basement area of the Respondent No.1 Hotel.

(e) It is humbly submitted that various Petitions were also filed before

the Hon'ble Delhi High Court and before this Hon'ble Tribunal by

the residents of Sidharth Extension and Sukhdev Villar areas, which

areas are near to the vicinity of the Respondent No.1 Hotel i.e.

New Friends ColonyiFriends Colony/ Maharani Bagh/Sukhdev

Vihar etc. with regard to the high ground water level in the area

causing severe seepage in the basement area and damaging the

structure of the constructed buildings. Hon'ble High Court and this

Hon'ble Tribunal took cognizance of water logging problems and

directed the CGWA to study the problem in these areas. Copy of
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Communications dated 17/18.09.2015 IS annexed hereto as

Annexure-Rl/B.

(f) It is respectfully submitted that from the very beginning the

Respondent No. 1 Hotel has the permission from the Central

Ground Water Authority which was constituted under Section 3(3)

of Environment (Protection) Act, 1986 certifying that the bore­

wellltube-welllmotorized dug-well/DG cum Bore-well/Hand

pump/filter point as per the details given thereon has been

registered with the Central Ground Water Authority the terms and

conditions of the grant said registrations are also mentioned in the

said certificate. Copy of the Certificate of Registration of Wells

bearing Reg. No. DLOFCT/43302 & No. DLOFCT/43303 in

favour of the Respondent No.1 Hotel issued by CGWA is annexed

hereto as Annexure-Rl/C (Colly.).

(g) That it is humbly submitted that the said Certificate and Permission

of Bore-Well is continuing with the Respondent No. 1 Hotel. In

view of the above submissions, it is wrong on the part of the

Petitioner to allege that there is illegal extraction of ground water

by the Respondent No.1 Hotel.

(h) It is also submitted that the Respondent No.1 Hotel is getting the

bills from Delhi Jal Board for the water consumption. It is also

submitted that the Respondent No.1 Hotel is paying the additional

sewerage maintenance charges which comes under the jurisdiction

of DJB besides supplying the water to the Respondent NO.1 Hotel

for the use and consumption in the hotel and this charge being paid,
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there is no illegal act by the Respondent Hotel and there is no

contravention ofthe Environment Act as alleged by the Petitioner.

(i) That the relevant part of Communication dated 06.10.2015 issued

by CGWE inter alia states as under: -

"This has reference to the above cited letter regarding
seepage in the basement of Hotel Suryaa premise. In
pursuance ofNational Green Tribunal OA No. 253 regarding
water logging problem in Sukhdev Vihar and directed
Central Ground Water Authority to study the problem and
submit report. In this connection field visit by the officers
from GGWB was carried out in the adjoining areas like
Sukhdev Vihar; New Friends Colony and Okhla Phase-It is
incorrect to suggest that. It was observed that ground water
level monitored at Hotel Suryaa was 4.5 meter below ground
level and in surrounding areas it was 3 meter below ground
level and seepages were observed in the basement of
buildings including Hotel Surya. In view of this it is
suggested to utilize ground water through pumping from
existing wells and avoid any direct recharge to the aquifer
(Soil). However, Rain water may be stored in storage tanks
on the surface.

In this regard CGWA has advised Govt. ofNCT ofDelhi to
take immediate action to lower the ground water level by
encouraging withdrawal of ground water and by issuing
directions to stop artificial recharge in the affected areas. "

U) That it is respectfully submitted that the Respondent No.1 is fully

committed to the cause of Environment & Pollution Control and all

necessary measures to control pollution and permissions from

concerned authorities including Delhi Pollution Control Committee

under Water Prevention & Control of Pollution Act, 1974 and

registration for tube wells from Central Ground Water Board have

been obtained. The Respondent No.1 has also installed flow meters
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at both tube wells and Sewage Treatment Plant. The Respondent

No.1 has also entered into an MOD with MCD to maintain the

public park adjacent to the premises of the Respondent where

treated waste water from STP of the Respondent is partly used for

watering plants and grass. It is also in knowledge of the Petitioner

through DPCC that the Respondent No. 1 has two tube wells

registered with Central Ground Water Authority and it has a valid

consent obtained from DPCC. The Respondent No.1 is also paying

regularly additional sewerage charge to Delhi Jal Board for drawing

water from the said both tube wells besides paying water cess on

entire water consumption as per bill raised by Delhi Pollution

Control Committee under Water (Prevention & Control of

Pollution) Cess Act, 1977 as amended in the year 2003.

(k) It is also submitted that the Ground Water Level in the area where

the Respondent No.1 Hotel is situated is rising since last few years

and causing threat to the structures of the Respondent No.1 and

others in the said area including Sukhdev Villar and Siddhartha

Enclave and therefore, the Central Ground Water Board has

recommended that:

(i) Water table needs to be lowered through pumping of existing

wells to maintain the ground water level at a depth say 8 m

bgl (below ground level) so that it does not affect basement

ofbuilding,

(ii) Pumping schedule should be intensified during monsoon

season (July-Oct),
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(iii) Ground Water pumping by the people may be encouraged in

localized area,

(iv) Artificial recharge measures should be immediately stopped

in these area,

(v) Construction of basement in buildings should be discouraged

in the area.

The above recommendations are made by the Central Ground Water

Board in its report filed before this Hon'ble Tribunal in September

2015 in O.A. No. 253 of2015 titled as Tribunal on its own motion

Vs. GNCT of Delhi & Ors. According to the said Report Ground

Water Level at the premises of Respondent No.1 is only 4.37m

below ground level. Relevant extract of the Report regarding

findings, recommendations and levels on ground water at 32

locations is annexed as Annexure-Rl/D.

(1) It is also humbly submitted that as per Section 9(h) under Chapter

III of the Delhi Water & Sewer (Tariff and Meeting) Regulations,

2012, the additional sewer charges are defined as: -

"Additional sewer charge' is levied from consumer who are

using ground water and/or water from any other source in

addition to the water supplied by the Board, thus generating

more sewage as compared to the volumetric consumption

recorded by the meter, as per the rates prescribed in

Annexure-II of Schedule-Il".

Maximum permitted/authorized effluent discharge by DPCC and

corresponding withdrawal of water from available source is duly
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permitted by the Delhi Pollution Control Committee through its

consent order and therefore discharge of effluent treated up to

prescribed standards and corresponding water consumption from

authorized sources as already submitted could in no way be

construed as an act to degrade environment as alleged. The said

allegation is absurd and incorrect in view of the fact that ground

water in the area of South East Delhi of NCT of Delhi is found

continuously rising over a period of last few years due to less net

withdrawal of ground water as compared to recharge potential as

per report of the Central Ground Water Board. The matter of rising

ground water table in Siddharth extension area of South East

District of NCT of Delhi was also the subject matter in the matter

of Mohan Lal Ahuja Vs. Delhi Jai Board in WP(C) 7957 of 2014.

Hon'ble High Court was informed by Delhi Jal Board that it cannot

utilize said ground water found in Siddharth Extension area.

(m) The Central Ground Water Board on 18.09.2015 has also informed

Secretary Environment, Government of Delhi after hydrological

investigations in Siddharth Extension, Sukhdev Villar, Okhla Phase­

III, and New Friends Colony that 63000 cubic meter ground water

should be dewatered for 60 days and immediate action by

concerned state agencies by taken to lower ground water table in

affected areas by encouraging withdrawal of ground water and to

immediately stop artificial recharge measures in these areas.

(n) The Respondent No.1 Hotel not only has a STP to treat entire

effluent as per DPCC norms but also has a sewer connection from

Delhi Jal Board. The premises of the Respondent No.1 Hotel is
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covered by sewer network of Delhi Jal Board in to which obtaining

connection by the Respondent No. 1 is compulsory as per DJB

Rules. In fact, the Respondent No. I has also gone aheald

voluntarily to enter into an MOD with MCD for maintaining

municipal park by side of the premises of the Respondent No.1

where treated effluent from STP of the Respondent No.1 Hotel is

partly used for horticultural purpose apart from its use in lawns,

cooling tower and water closets of the Respondent Hotel. These

measures have in fact reduced consumption ofwater by Respondent

No.1. It is also submitted that the premises of the Respondent No.

1 has been inspected by the DPCC and other officials from time to

time and nothing objectionable was observed during the said

inspections.

( 0 ) It is also submitted that ground water is drawn by the Respondent

No.1 Hotel from both tube wells and supply from Delhi Jal Board

only as per requirement and treated water is also reused partly as

duly permitted by DPCC through consent order. The treated waste

water from the premises of the Respondent No. 1 Hotel is

authorized to be discharged into public sewer maintained by Delhi

Jal Board and a part of it is also reused as already explained. All

the required information has been provided to Central Ground

Water Authority for obtaining registration of both tube wells

installed in the premises in Hotel.

(P) In view of the above submissions, it is wrong on the part of the

Petitioner to allege that there is illegal extraction of ground water
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by the Respondent No.1 Hotel and the present execution petition

filed against the Respondent No.1 Hotel may kindly be dismissed.

PARA-WISE REPLY ON MERITS

1. That in reply to the contents of paragraph 1 of the Petition under reply, it

is submitted that that the present execution petition is not maintainable

against the Respondent No.1 Hotel as the Respondent No.1 Hotel has

complied with all the directions as made by the Hon'ble Courts and this

Tribunal from time to time.

2. That in reply to the contents ofparagraph 2 of the Petition under reply, the

Respondent No.1 craves leave of this Hon'ble Tribunal to refer and rely

on the contents of reply filed on behalf of the Respondent No.1 to the

O.A. No. 407 of2015. The contents of the same are not being repeated

herein for the sake of brevity and the same may be treated as part and

parcel of the present reply. Certified copy of Reply on behalf of

Respondent No.1 Hotel dated 24.11.2015 along with documents filed in

O.A. No. 407 of 2015 is collectively annexed as Annexure-RIlE

(Colly.).

3. That in reply to the contents of paragraph 3 of the Petition under reply, it

is submitted that that the present execution petition is not maintainable

against the Respondent No.1 Hotel as the Respondent No.1 Hotel has

complied with all the directions as made by the Hon'ble Courts and this

Tribunal from time to time. As such the prayers made therein are not

maintainable against the Respondent No.1, hence the execution petition
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against the Respondent No. 1 IS liable to be rejected with costs

throughout.

4. That the contents ofparagraph 4 of the Petition needs no reply as the same

is part of judicial pronouncements. However, it is submitted that the

Respondent No. 1 had already complied with the directions of this

Hon'ble Tribunal.

5-6. That the contents of paragraphs 5 & 6 of the Petition need no reply as the

same is not related to the answering Respondent No.1 Hotel.

7. That in reply to the contents of paragraph 7 of the Petition, it is submitted

that the Respondent No.1 had already complied with the directions of this

Hon'ble Tribunal.

8. That the contents of paragraph 8 of the Petition need no reply as the same

is not related to the answering Respondent No.1 Hotel.

9. That in reply to the contents of paragraph 9 of the Petition, it is submitted

that the Petitioner has misused the process of RTI to seek select

information and DPCC has erred in providing personal information of the

Respondent (Third Party under RTI Act) to the Petitioner without

obtaining prior permission of the Respondent No.1 as per Section 8 of the

RTIAct.

10. That the contents of paragraph 10 of the Petition need no reply as the

same is not related to the answering Respondent No. 1 Hotel.

11-12 That the contents of paragraphs 11 & 12 of the Petition need no reply as

the same is part ofjudicial pronouncements. However, it is submitted that
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the Respondent No.1 had already complied with the directions of this

Hon'ble Tribunal.

13-14 That the contents of paragraphs 13 & 14 of the Petition need no reply as

the same is not relating to the Respondent No.1 as the Respondent No.1

had already complied with the directions of this Hon'ble Tribunal.

15. That in reply to the contents ofparagraph 15 of the Petition under reply, it

is submitted that that the present execution petition is not maintainable

against the Respondent No.1 Hotel as the Respondent No.1 Hotel has

complied with all the directions as made by the Hon'ble Courts and this

Tribunal from time to time.

16. That the contents of paragraph 16 of the Petition is totally false, wrong

and denied. The present Execution Petition is liable to be dismissed as

threshold. The Petitioner has filed the present execution petition without

any basis or knowledge and the same is not maintainable. The present

Petition is totally an abuse of process of law and Court. The Respondent

No.1 Hotel reserve its right to claim compensation for defamation against

the Petitioner for causing damage to its reputation and goodwill by filing

such false, baseless, concocted Petition.

GROUNDS

There is no valid ground in favour of the Petitioner to file the present

Execution Petition, and the same is liable to be dismissed against the

Respondent No.1 Hotel as the Respondent No.1 had already complied

with the directions ofthis Hon'ble Tribunal.
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That all the prayers made in the Petition under reply are not maintainable

against the Respondent No.1 Hotel as the Respondent No.1 Hotel has

complied with all the directions as made by the Hon'ble Courts and this

Tribunal from time to time. Hence, the present Execution Petition filed

against the Respondent No.1 Hotel is liable to be dismissed with costs

throughout.

That without prejudice to what has been stated that the Petitioner has not

come to this Hon'ble Tribunal with clean hands and has not disclosed why

the other Respondents/ Hotels are deleted in this Petition.

PRAYER

It is therefore, most respectfully prayed that this Hon'ble Tribunal may

kindly be pleased to dismiss the Execution Petition as filed against the

Answering Respondent No.1 Hotel together with costs throughout in favour of

the Respondent No.1 and against the Petitioner.

It is prayed accordingly.

THROUGH

fv1~~
MANSI CHADHA [D-I3 18/2005],

ADVOCATE FOR RESPONDENT NO.1
161, LCB-I, DELHI HIGH COURT

NEW DELHI-I 10003, MOB: 9910772005
Email: chadhaandassociates@rediffmail.com

New Delhi
Dated: 22.07.2024
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®
BEFORE THE NATIONAL GREEN TRlBUNAL

PRlNCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 44 OF 2023

IN
ORIGINAL APPLICATION NO. 407 OF 2015

IN THE MATTER OF:

SHAILESH SINGH

THE SURYAAHOTEL & ORS.

VERSUS

AFFIDAVIT

...APPLICANT

...RESPONDENTS

I, Ramanand Juyal, S/o Late Shri D. R. Juyal, Aged about 66 years, Rio B-I08,

Sector-I 22, Noida, Gautam Buddha Nagar, UP-20I30I do hereby solemnly

affirm and declare as under.-

1. That I am the Manager, Corporate Affairs, of the Respondent No.1 Hotel.

I am well conversant with the facts and circumstances of the present case

and am duly authorised and competent to swear this Affidavit.

2. That the contents of accompanying Reply to the Execution Petition are

true and correct to my knowledge derived from the official records.

3. That the Annexures filed along with the present Reply is true and
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VERIFICATION: - ~,

-~ ~ '1 ,\\\ I~~
I P"'- '1 J ,\' '.

~
erified at New Delhi on this the day of July 2024 that the facts stated in the

above Affidavit are true and correct to my knowledge. No part of it is fa e and
~ . ~~

. !fu not~~fmaterialhas been concealed therefrom. D

~\ ». ~~. 'fY'
~ s

...1\ {b ~~~ {fJ~ l lnf £,"l \ 1~1~c (\r'v; ~#~~~ vlO II' fL ~ .\'j\..' NT
n ~~ ~~v ~ ~

~ r{;~

'A-~'~'
,'~ ~
~

•_ :J?"HE Dl:POi ~E.NT d ..... _ JA oJ...
CERTIFIED THAliq , .. f.I:o.9.f.~·::~cr '
shri/Smt.lKm.....~••~ t~........

Slo W/o.O/o,Sh..... - "'If I L.dl.!P~ ~. " ,...................... ~~/--.......- .....
R/O......~~·. ;...... \¥M.t~~1;.. ~
Identified by shf~....mt.:,..b·.."f~O·r •~e at D'3\hi

I afnrme'-' ....··Has 0 m • c,! : 'n .. . ..
[ .;;;; ... '\1- " •••• .,on.~?.'::)~~ -.f thp- affidav: .~ nave

that the1~J.ten 5 C;: dto him are true and
been read & explal

1 '"'.~ 1'0 dgecorract 0 III" "

missioner Delhi High Court
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ANfV5-I\U{(2~~1-/--A @
No.7-4/CGWB/SUO/ND/ST ~<.'U

State Unit Office
~ Central Ground Water Board

18/11 Jamnagar Housel

New Delhi-ll00ll . \ ,
Date:~ ~ 1\~ \

The Marfger Corporate Affairsr,
The Surva«
CHL Limited
New Friends Colony,
New Delhi-11O-025

Sub: Seepage in Hotel The Surya New Delhi, New Friends Colony, New Delhi -reg.

Ref: CHL/Admin/15/3293 dated 26/09/2015

sn,

This has reference to the above cited letter regarding seepage in the basement of Hotel Suryae,

premise. In pursuance of National Green Tribunal OA No. 253 regarding water logging

problem in Sukhdev Vihar and directed Central Ground Water Authority to study the problem

and submit report. In this connection field visit by the officers from CGWB was carried out in

the adjoining areas like Sukhdev Vihar, New Friends Colony and Okhla Phase-III. It was

observed that ground water level monitored at Hotel Surya was 4.5 meter below ground level

and in surrounding areas it was ~3 meter below ground level and seepages were observed in the

basements of buildings including Hotel Surya. In view of this it is suggested to utilize

groundwater through pumping from existing wells and avoid any direct recharge to the

aquifer(Soil) .. However, Rain water may be stored in storage tanks on the surface.

In this regard CGVlA has advised Govt. of NCT Delhi to take immediate action to

lower the ground water level by encouraging withdrawal of ground water and by issuing

directions to stop artificial recharge in the affected areas.

Yours faithfully

C ~
/".

\ ~.r:'""- r:
h J'-t c.'~~. \ 1,<.1\.1\
)J'v G\i"

(Dr. Uma Kapoor)

Officer In Charge
State Unit Office

Central Ground Water Board
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;'1T~li ~"ffmrr
'(;~v~1~ 't;W'! \~~1 '~Wi~~OiWIjH

\if\.Vj' tt~T~f-:~ 1 ~'t .!~~.

a--n~ ";j)~ff '~~'2iltij" 'lJ:~~

Dr. E. ',,1111':\111 Kumar
Memb. . SeCn~[:1I1'

A{\? f\J E X1.) 12- e- ~ '1!g

@

Nl1.7-31 :GWB/SUO/ND/ST.- I L-(5 CJ

To,
The Sec 'etary (ElIv.& Forest), Govt, ofNcr Delhi
61h, Lc\."\1 C-Wing, Delhi Becrctnriat, LP.EslllltJ,
New Dc lii-02

Government of India
Central Ground Water Authority
Ministrv of Water Resources,
River De~el(l::m;el1i: 8l Ganga Rejuvenation

Date: 1i:09_;20 is

19-

gllb~ W H::'iLlgging problem in SidiHW.h !!:xteHsiGi!fii'er;, SoutI; East Dist.,jcl:, NeT Delhi - I·eg.

Sir,
The HOI 'ble Delhi High Court and the Ilou'ble National Green Tribunal took cognizance of water logging

,-",.roblelll in Sidharth Extension and Sukhdevv'ihar arens, respectively of South East District and directed
Central round Water Authority to study the problem in these areas. In pm'st'llllce of this, CGWB has
carried It Hydrogeological investigation of affected areas. Shallow water tahk: has been reported in the
Sidharth Extension, SukhdevVihnr, Okhln Phase -Hl and New Friends Colony, ...vhich is cnusirig seepages

in the bu Idings thereby threatening the constructions thathavecome up in tl~e area. The detailed study in
Sidharth xtension has brought out that to lower groundwater level by3,meters below ground level,a total
of -6300 IV13 ofground water should be dewatered for 60 days. Detailed studies in Sukhdevvihar, Okhla
Phase-Ill lind New Friends colony areas are under progress.Investigation is r.Iso being carried out in
a.cUoinino areas like KnlindiKunj, Sariravihar and Maharani Bagh to study the extent of the problem. A
copy of t .e report ofSidharthExtension is enclosed for kind information and perusal,

Further, it is to add that Govt. of NeT' Delhi vide F8(348)IEAIJJi1v/0911041-1061 dated
18/05/20 Ohasnotlfied the entire NCT Delhi for regulation ofgroundwater development.

Yours faithfully .....

\

,1 \ 5~:5
:' \~\ 1

Member Secretary (I If-

bowBriel:As

In view a . above, immediate action may kindly be taken by the concerned state ageney/agencles to lower
the groin d water levels in affected areas by encouraging withdrawal of ground water and necessary

'-J -ctions may kindly be issued to stop lIr.~ificial. recharge measures in these are.as

Copy 19:

""I'll \it ~

West Block - 2, Wing - 3, SectOl~:h1, 1~~I~;'PlJram, New Delhi -110066
Tel: 011-26175362, 26175373, 26175379" Fax: 011-26175::169

. Website: www.cgwa-n~c:.gov.in
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1

CENTRAL GROUND WATER AUTHORITY
(Constituted under Section 3(3) of Environment (Protection) Act.1986)

CERTIFICATE OF REGISTRATION OF WELLS

This is to certify that the Borewell I Tubewell / J\.·lotorized

DU~'welll Dug cum Borewell/llandpump/ Filter point as per

the details gj,,·cn overleaf bas been registered with Central

(;round Water Authority.

The terms & conditions of the grant of registration arc

a Isu giv('n overleaf

~q
('Hl\m~

Central Ground "Vater Authority
. __.-.-- ~------

\\1;:1',11:- "f'Wal~' Rcvources.Tamnag.u 11.:.1'>(' ~.ttjbill::h RL'JtL \!t'\V Ddhi-Il

...... '" 'J.. -:::::=..=:::- ~,.t -<oC'_,~, .. "M,,"~ J__ ,u..:..,~;~ ... , :_J:=,,·:.'·---,"";~-~i~-~~77. 'I~-~'-·... .:.:...::
_~_-=~-=-'-"'" _ - ~-T""""T"'"'= =-_~__=-_."'-~~-=o -- _____
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l~(:'g .'ll": D1 f H (' Ji-t3302

'HI. LI\:llL
r 1( -j"!,!--:! TiI[ :~'.!. P. 'r ;...

';r~' ..... l~. t:i -,: "~)L'_" .•
"1 't'; fL...!tl

1ypc : Horl! \hll

.0

i

l

:reli"tl1..!1 & COlllditi(lD:S
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CENTRAL GROUND WATER AUTHORITY
(Constituted under Section 3(3) ofEnvironment (Protection) Act,1986)

CERTIFICATE OF REGISTRATION OF WELLS

This is to certify that the Borewell ZTubeweU / Motorized

Dugwell / Du~ cum Borewell I Handpumpl Filter point as per

the details given overleaf has been registered with Central

(;rnund Water Autherity.

The terms & conditions of the grant of registratiun arc

l

also ~i\iell overleaf,

J~q
('n~:\~

Central Ground 'Vater Authorlty

! :0_;\:)-;;11 nha\\<tIL Kasturba C;;vd": \Iarg. t<e\\ Delhi- I In nOI
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ANIV[yup.e..- 1<.1-/D

@
RELEVANT,EXTRACT OF HYDROLOGICAL INVESTIGATION

REPORT, SlJKHDEV VIHAR,'NCT Dl;DLHI BY STATE UNI'l~'OFFICE,

CENTR,AL GROUND WATER BOARD, JAM. NAGAR HOUSE,
M,ANSINGH 'ROAD,NEW DljiLHI SUBMITTED BEFORE HON'BLE

I\TATIONAL GR.EEN TRIBUN:AL IN SEPTEMBER 2015 IN OA
253/2015.

STUDY AREA DETAILS

The inveetigated area is covering SukhdevVihar, New Friends Colony,
: .

Okrrla, Phase III. JmniaMiliaIslmia .and Abu Faza! enclave located in

South East District of Delhi in the close proximity Yamuna Flood

Planes. The area.liee in the .Survey of India toposheet 5311.6 portion

of Agra Can~ which is unlined ,passes through t'he eastern part of

study area...Further east of AbulFazal Enclave, Okhla Barrage is

located where there is ponding of water of river Yamuna..

GROUND WATER LEVEL' MEASUREMENT

Present ground water leva! was measured at 13 locations at and

around the present study area. lIn addition water leva! data of

Siddharth Extension and its surroundings has also been utilized for

the present study. Ground water level (mbgl) has been ~<::und to be

shallow with depth to w~ter level varying from 1.5 meters below

ground level (mbgl) at SukhdevVihar to 6.56 mbgl at

,JamiaIvIiliaIslamia. In the data collected earlier, the depth of water

level varied from 1.59 mbglat Siddharth Extension to 9.4 mbgl at Shiv

Park JalVihar Road, .Jangpura. The water level data collected is

presented in Annexure 1. ...

Water table contour map has been prepared. Ground waterTevel

follow surface topography. The water table contour map shows that

the general flow direction of ground water is frorn South East to to

North West direction. Barapullahnala ground water mound can be

observed at kangaroo Park.Okhlawith its elevation at 220.87m amsl

from where ground water aeeme to be flowing towecrde Friends Colony

and Siddharth Extension area in the North West direction. Ground. .
Water from SukhdevVihar seems to flow towards JamiaMiliaIsmalia

where a local depression i.J;J. water table is observed due. to pumping of

ground water.

FINDINGS
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I!> These locations are in natural depressions In close vicinity of river

Yamuna.

e There is limited withdrawal of ground water

(f Basements were constructed OJ' the residents when ground water w~s

being pumped for domestic use and gro'urid water levels were deeper

15-20 !"LJ..

g With the commissioning of Sonia Vihar Treatment Plant, all these

localities started getting adequate water supply thereby resulting in

reduced ground water withdrawal and gradual build up of water

levels.

Seepage from Agra Canal and Okhla Barrage may be recharging

ground water.

The preliminary Investigations suggest that shallow bedrock

topography in the area restricts downward movement of ground water

leading to rise in water levels;

SUGGESTIONS FOR REM~DY

• Water table needs to be lowered through pumping of existing wells to

maintain the ground water level at a depth say 8 m bgl (below ground

"level) so that it does not affect" basement of buildings

• Pumping sched1,1le should be intensified during monsoo:t; season (

July-Oct)

• Ground water pumping by the people may be encouraged in" localised

area.

.. Artificial recharge mea~ures should be immediately stopped in these

area.

• Construction .of basement in buildings should be discouraged in the

area.
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AnnC1-l.u:>:e 1 i:o CGWB Report in OA 253/2015 before NGT

S Location Longitude Latitude Depth Surface Water

No, of Elevation Table

Water (m amsl) elevation

table(m (mamsl) ,

bgl)

1, BabuSha.diRaJnParlcr Siddharth Nagar 7225703" 2857'905" 1,59 207 205.41

2. AmbydkarP~k, Siddharth Nagar 7725'632" ·2857'878" 2,53 205 202.47

3, Budhan Singh Paxlt, Siddha;th Ext. 7725'59n 2858'013" 2:32 210 207.68

4. Gate No.4, Siddharth Extension 7725'632" 2808'025" 1.93 217 215.07

5, Pocket B Park, Siddarth Extension 7725'942" 2858"105" 2.40 208 205.60

6. Pocket C Park, Siddi!.n:h EA1:enSion 7725'813" 2858"125" 2".44 211 208.56

7. Yoga Park Pocket C Park, Sidda,rt,b. Ext 7725'648" 2858"090" 1.87 217 215.13

8. . MCD Dispeuaary, Siddart;hBasti ·7725'490" 2858"050" 3.00 195 192.00

9. Park, Sunlight Colony 11 7725'287" 2857'582" 4.50 211 206.50

10' DDA Park, Sunlight Colony I 7725'878':0 2857727" 4.56 202 197.44

11 GO",t Boys Sr Sec'Schoo1, Harinagar 7726'210" 2857'678" 3.45 204 200.55

Ashram

12 Central Park, M~araniBag.
,

7726'400" 2857'317" 3.29 205 201.71

13 Gate No 2 Par1t. B Block, Jangpura 7724'682" 2858'003" 9.20 22.0 210.80

E.'1.

14 DDA Park, Taxi Stand, Jangpura . 7725'953" 2857'593" 5.62 204 198.38

15 Kamraj Park ]Glokri 7726'300" 2857718" 6.28 207 200.72

16 Mirabal Institute. Maharani Bag 7726747" 2857'265" 3.29 211 207.71

'17 Taimcor- Nagar 7727'333" 2857'177" 5.08 214 208.92

18 Nehru Nagar 7725'322" 2856'972" 9.32 215 205.68

19 Shiv ParkJawahar Road 7724'607" 2857'580"· 9.40 208 198.60

20 HNo.90
..

7727'216" 28·55'570" L50 214 212.50

21 HNo.104 7727370" 2855'86" 1.69 215. , 213,31

22 Ii No. 155 7727'444" 2855'689" 2.65 224", 221.35

23 Central Park 77. 27'315" 2855'686" ·1.90 223 221.10

24 HNo20 7727'134" 2855748" 1,80 224 222:20

25 HNo82 7726768" 2854'887" 2.40 212 209.60

26 DJF.3Wel,l near Jazz Studio 7726772- 2854'865" 1.83 210 208.17

27 H No. 201 7727'340" 2854'961" 2.21 205 202.79

28 Kangaroo Park 7726'628" 2855'359- 2.13 215 212.87

29 C 694 NTC 7727'119" 2856'917" 3,51 216 212.49

30 Surya Hotel 7726'931" 2856'149" 4.37 226 221.63

31 Dean Office, JMI 7728'989" 2856'000- 6.56 187 180.44

32 AbulFazal Part 1 7729'642" 2855'871" 3.00 192 189.00
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BEli'OR.E 1~HE NATIONAL GREEN 'rRIBUNAL

PRINCIPAL BENCH, Nli~W DELHI

OA NO. 407 OF 201Q

IN THE MA'M:'ER on

SH. SHAILESH SINGH

VS

SURYA HOTEL (CHL LTD) & OTHERS

INDEX
-.~-.-

.... PETITION~R

...RESPONl)~NTS

Sl.No. Particulars Pages.

L Reply on behalf of R-I-M/S Surya Hotel ~ tp(-'~ i(::5
2. Annexure R-l

"- Copy of the MOU between SouthM'CD ~\l\- ~~ '()
and Surya Hotel

3, Annexure R-2 c('c{ 1-A copy of consent order from DPCC

4. Annexure R-3 (Colly)
dc(t{ - ~~ 5Copy of registration certificate of both tube

wells from Central Ground Water Authority

5. Annexure R-4 ;Z;< 6:- .;('.x 8Extract of the CGWI? report of Sept 2015

6. Annexure R -5.(Col1y)
~c:< q :"-'.,,(3 6--A copy of the D.JB bills of Oct 2015

7. Annexure R- 6 {Colly)
A c;opy of order dated'29 July 2015 and order dated 08 =< . -co( '-l

\.... .July 20150f of Hori'ble High Court in WP (C) 79157/2014 ,3 \ ' :5

8.

9.

Annexure R-7
A copy of CGWA letter dated 18.9.2015

Annexure R-S
A copy of the notification regarding 11 districts
in NeT of Delhi

e,

FILED BY:

(ShikhaRoy), (~~j~:hi),t:k""- C~""

(Ajay Kumar Smgh) IJ.I<~& (ll. I,. Singh)
Advocates for Applicant

Ph-9582063272,
mailk~.Uiilli@~ho~in
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BEFORE TP ~N TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 407 OF 2015

IN THE MATTER OF

SH. SHAILESH SINGH

VS

, SURYA HOTEL (CHL LTD) & OTHERS

.... PETITIONER

...RESPONDENTS

REPLY ON BEHALf OF RESPONDENT NO 1 CHL LTD (THE

SURYA HOTEL) TO THE OA FIL:mD BY THE APPLICANT

MOST RESPECTFULLY SHOWETH:-

\.. 1. The answering Respondent is juristic person as a company

registered under Company 'Act, 1956 in the name and style of CHL Ltd

and operating a Hotel located at central business district at New Friends

. Colony, Mathura Road in South-East District of NCT of Delhi, in the name

and style of Surya Hotel.

2.. That upon hearing the matter on 22.9.2015, thisHonb'le Tribunal

was pleased 1:0 pass following order

"Issue notice to the Respondents.

The Learned Counsel appearing for respective Respondents

accept notice. Copy of the application be furnished to all the

Learned Counsel appearing in this case during the course of

the .day. Replies be filed within three weeks from today.

Rejoinder thereto, be filed within one week thereafter.Liberty

to the Applicant to file additional affidavit in the meanwhile

also granted.

List this matter on 29th October, 2015."

3. That: the Respondent came to k~ow about the matter only after a

COPy of the orizinal application no 407/2015 along with co y of the order
• b GREEN7':

.~.,~"~I~~,-, ',..,..:,/ .r '-: c-
!i--'( '\' -,~, 87"1 '"TJ~~.' 1\'- - - r
" , \ \,' I I I' '

\~~~ l I CI 1.. L.· ...j \v'v"
\ .. \ .., ' ',:: :/{l

<~- .~-;:-~~.:.:~::/
-......'-~.:..~.'./ ..
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"

of Hon'ble Tribunal dated 22.9.2015 was served upon the Respondent by

the applicant.

4. That the Respondent appeared before Hori'ble Tribunal on 29 Oct

2015 when after hearing the parties this Hon'ble Tribunal was pleased to

pass following order :

"Service is complete.

The Additional Affidavit has been filed on behalf of the

Applicant. Copy of the same along with Applicationand

complete sets of annexures be furnished to theLearned

counsel appearing for the parties within two daysfrom today,

if not furnished. Reply thereto be filed within two weeks from

thereafter with advance copies to the Learned

counselappearing for the Applicant who may file Rejoinder(s}

thereto, if any, within one week thereafter.

We make it clear that if the service of the Application is not

affected by the Applicant the applicationwould be liable to be

dismissed for non-prosecution.

List this matter on 2 Dec 2015."

5. That on 2.9.2015, the applicant has provided to the answering

Respondent a copy of un-numbered OA ( almost same as OA 407/2015)

shown received by CGWA and R-2 only on 22.9.2015 and copy of OA no

40712015 shown received by NDMC, CPCB, DPCC, R-2,R-3 and R-4 on

13,10.2015. The copy of OA 407/2015 as received include additional

affidavit of the applicant dated 13.10.2015 informing that certain

annexures in main applications were not properly arranged due to clerical

mistake and created misunderstanding.

/
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6. That it is further submitted that the copy of the replies filed tr.e

'official respondents no 4 to 9 and rejoinder/additional documents filed by

the applicant if any, as directed/permitted by Hon'ble Tribunal vide

aforesaid orders have not been supplied to the Respondent so far. The

Respondent craves the leave of this Hon'ble Tribunal to allow submission

of short reply at this stage with liberty to file additional reply as per

requirement and only upon receipt of the aforesaid documents.

7, That at the onset the Respondent submits that the Respondent is

fully committed to the cause of Environment & pollution control and all

necessary measures to control pollution and permissions from concerned

authorities including Delhi Pollution Control Committee under Water

Prevention & Control of Pollution Act 1974 and registration for tube wells

from Central Ground Water Board have been obtained. The Respondent

.' has also installed flow meters ,at both tube wells and Sewage Treatment

Plant. The Respondent has also entered, in to an MOD with MCD to

maintain the public park adjacent to the premises of the Respondent

where treated waste water from STP of the Respondent is partly used for

watering plants and grass. A copy of the MOD between South MCD

(SMCD) and the Respondent is enclosed herewith and marked as

ANNEXURE R-l. It is also in knowledge of the applicant through DPCC

that the Respondent has two tube wells registered with Central Ground

Water Authority and it has a valid consent obtained from DPec and that

it treats waste water in the STP to the satisfaction of DPCC. A copy of

consent order from DPee and registration certificate of both tube wells

from Central Ground Water Authority is enclosed herewith and marked as

ANNEXURE R-2 and ANNEXURE R-3 (Colly) respectively. The

Respondent is also paying regularly additional sewerage charges to Delhi

Jal Board for drawing water from the said both tube wells beside paying

water cess on entire water consumption as per bill raised by Delhi

\-'\
"J ...

, .1
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Pollution Control Committee under Water ( Prevention & Control of

Pollution) Cess Act 1977 as amended in year 2003.

8. That the Respondent here in after submit short reply to the

submissions/contentions in the OA as under subject to limitations

mentioned at paraS above.

SHORT REPLY TO THE OA

(A) PRELIMINARY OBJECTIONS:

(i) The applicant claims to be journalist by profession and

a self-professed public spirited person who has filed

present OA alleging depletion of ground water and

consequent envi~onmental degradation by the

Respondent being one among three such private

respondents. It is submitted that the applicant has filed

present applications purely on his discretion without

disclosing basis of exclusion of some hotels out of the 8

hotels for which RTI information was sought by

applicant from DPCC (Annexure A-I) and reason for

inclusion of said three private Respondents Rl to R-3

which need to be explained by the applicant to establish

his credentials of a bona fide public spirited person for

cause of environment to invoke jurisdiction of this

Han'ble Tribunal to entertain present OA.

(ii) The applicant has misused the process of RTI to seek

select information and DPCC has erred in providing

personal information of the Respondent (third party

under RTI Act) to the applicant without obtaining prior

permission from the Respondent as per Section 8 of the

RTI Act. ~.. ,.:-s';';'~"/. :,,,,- --'-.' .." -.
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Iiii) There is nothing in the OA to even primafacie prove any

wrong doing on the part of the respondent to cause

pollution or degrade environment. The allegations made

in the OA are purely conjunctures and surmises. No

evidence what so ever has been placed on record by the

Applicant in support of the allegations that the

Respondent is discharging any unauthorised polluting

discharge in to any drain or withdrawing ground water

unauthorisedly.

(iv) The applicant. has held up vital public information from

-, this Han'ble Tribunal that ground water in the area

where the Respondent is situated is rising since last few

years and. causing threat to the structures of the

Respondent and others in said area including Sukhdev

Vihar and Siddhartha Enclave and therefore the Central

Ground Water Board has recommended that:-

a.

b.

c.

Water table needs to be lowered through pumping of

existing wells to maintain the ground water level at a

depth say 8 m bgl (below ground level) so that it does

not affect basement of buildings

Pumping schedule should be intensified during

monsoon season ( July-Oct)

Ground water pumping by the people may be

encouraged in localised area.

d. Artificial recharge measures should be immediately

stopped' in these area.

e. Construction of basement in buildings should be

discouraged in the area.

The above recommendations are made by Central Ground Water

Board in its report filed before this Hon'ble Tribunal in Sept 2015 in the

matter (If OA no 253/2015 titled: Tribunal on its own motion Vs GNCT of

Delhi and others. According to said report Ground water level at
~ __ -, r',-

f ./, ", ,,':.', r-''''-)' \: ,\, ..
;-:',' " : \':'.\ ',';, ,J;) 'uJ' .'
" j )' . .2- ~l.";;' ""

, . \ ; I.' I

\: ~~>i2.1j/
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Respondent's premises is only 4. 37 m below ground level. Relevant

extract of the report regarding findings, recommendations and levels on

ground water at 32 locations is enclosed herewith as ANNEXURE RM4 for

kind perusal of Hon'ble Tribunal.

In view of the aforesaid alone, the OA reflecting concern of the

applicant for depleting' ground water and consequent environmental

damage by Respondent may to be dismissed with heavy cost upon the

applicant.

(B) PARAWISE REPLY

(il Para 1 - The applicant may be put to strict proof of his

credentials in filing present OA for which preliminary

objections may kindly be read as part of reply herein.

(ii) Para 2-3 do not pertain to Respondent and hence need

no reply.

(iii) Para 4, 5 and 6 - The contents of parato the extent of

address, number of rooms and swimming pool in the

Hotel are matter of matter. As regards lakhs(lacks

mentioned by typographical error in GA) of litres of

ground water being used and source not being visible, it

is submitted that Respondent has obtained water

connection from Delhi Jal Board beside duly registering

the both tubewells in its premises which are equipped

with water meters and used as supplementary source

of water. A copy of the Water bill from DJB received in

Oct 2015 reflecting sewerage charges and also bill for

additional sewer charges is enclosed herewith and

marked as ANNEXURE RM5 (Colly).
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As per Section 9 (h) under chapter III of the Delhi Water &

Sewer (Tariff and Metering) Regulations, 2012, the additional

sewer charges are defined as :-

"Additional sewer charge' is levied from consumer who are using

groundwater andlor water from any other source in addition to the

water supplied bythe Board, thus generating more sewage as compared

to the volumetricconsumption recorded by the meter, as per the rates

prescribed inAnnexure-Il ofSchedule-If".

Maximum permitted/authorised effluent discharge by

DPCC and corresponding withdrawal of water from

available sources is duly permitted by the Delhi

Pollution Control Committee through its consent

orderand therefore discharge of effluent treated up to

prescribed 0 standards and corresponding water

consumption from authorised sources as already

submitted could in no way be construed as an act to

degrade environment as alleged. The said allegation is

absurd and incorrect in. view of the fact that ground

water in the area of South East Distt of NCT of Delhi is

found continuously rising over a period of last few years

due to less net withdrawalof ground water as compared

to recharge potential as per report of the Central

Ground Water Board. The matter of rising ground water

table in Siddharth extension area of South East district

of NCT of Delhi is also the subject matter being

presently adjudicated by Hori'ble High Court in the

matter of Mohan Lal Ahuja Vs Delhi Jal Board in WP (C)

7957/2014. Hon'ble High Court has been informed by

Delhi Jal Board that it can not utilise said ground water
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found in Siddharth Extension area. A copy of order of

Hon'ble High Court dated 29 July 2015 and order dated

8 July 2015 in above mentioned matter is enclosed

herewith as ANNEXURE R- 6 (Colly) for kind perusal

please. The Central Ground Water Board on 18.9.2015

has also informed Secretary Environment, Govt of Delhi

after hydrological investigations in Siddharth Extension,

Sukhdev Vihar, Okhla Phase III and New Friends

Colony, that 63000 cubic meter ground water should be

dewatered for 60 days and immediate action by

concerned state agencies be taken to lower ground

water table in affected areas by encouraging withdrawal

of ground water and to immediately stop artificial

recharge measures in these areas. A copy of the letter of.
Central Ground Water Board dated 18.9.2015 to

Secretary Environment, Govt of Delhi is enclosed

herewith as Annexure R-7. It is pertinent to add here

that in year 2012, NCT of Delhi was divided in to 11

districts by realignment of the area.The Premises of the

Respondent hotel which earlier part of South district is

now a part of South East district of NeT of Delhi. A copy

of the notification of year 2011 regarding 11 districts in

NeT of Delhi is enclosed herewith and marked as

Annexure R-8.

(iv) Para 7- The allegations based on conjuncture/surmise

as in the paraare shocking and absolutely baseless. The

hotel not only has a STP to treat entire effluent as per

DPCC norms but also has a sewer connection from

Delhi Jal Board. It was duty of the Applicant to ve-ify
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facts through due diligence, before making above said

allegation against the Respondent. The applicant should

have found status of sewerage and water connection of

the Respondent before making wild baseless allegations.

The premises of the Respondent is covered by sewer

network of Delhi Jal Board in to which obtaining

connection by the Respondent is compulsory as per

DJB rules. In fact, the Respondent has also gone ahead

voluntarily to enter in to a MOD with MCD for

maintaining municipal park by side of the premises of

the Respondent where treated effluent from STP of the

Respondent hotel is partly used for horticultural

purpose apart from its use in lawns, cooling tower and

water closets of the Respondent Hotel. These measures

have in fact reduced consumption of water by

Respondent.

(v) Para 8 -need no reply by Respondent as it does not

relate to Respondent except to state that the contention

made out in OA in itself reflects no wrong doing qua

environment by the Respondent. Annexure A-2 'cited by

applicant merely informs that no compiled data on the

issue is available with DPCC. However, it is submitted

that the premises of the Respondent has been inspected

the DPCC and other officials from time to time and

nothing objectionable was observed during said

inspections. Inspection reports are not available with

the Respondent.

(vi) para 9-18 do not relate to the Respondent and hence

need.no reply.
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(vii) Ground A i~ baseless and d~nied. The ground water is

drawn from both tube wells and supply from Delhi Jal

Board only as per requirement and treated water is also

reused partly as duly permitted by DPCC through

consent order.

(viii) Ground B is baseless and denied. It is denied that any

waste water from the premises of Respondent is

discharged in to open drain and/or waste water is

discharged/Injected in to any bore well. No evidence in

this regard has been placed on record by the applicant

. meriting its further rebuttal. The treated waste water

from premises of the Respondent is authorised to be

discharged in to public sewer maintained by Delhi Jal

Board and a part of it is also reused as already

explained.

(ix) Ground C does not pertain to the Respondent

(x) Ground D is baseless and hence denied. The applicant

has not cited/annexed any rule/regulation that is

related to size of the pipe of lube well and hence need

no further rebuttal. All requisite information has been

provided to Central Ground Water Authority for

obtaining registration for both tube wells installed in

the premises of the hotel.

PRAYER

The Respondent humbly prays that Hon'ble Tribunal may kindly be

pleased to :-

a. Discharge the Respondent by deleting them from arena of parties.

b. Impose cost upon the applicant for filing such a frivolous petition.
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C. Pass such other order(s) as deemed fit in the facts and

circumstances of the case.

FILED BY:

(Shikha Roy), (S e

(Ajay Kumar Singh) (I~ . a) & (H.K Singh)
Advocates for Applicant

Ph-9582063272,
mailkapilaik@vahoo.co.in

Date: ~'-I' ll: ,,<015
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DEI/HI

OA NO. 407 OF 2015

IN THE MATTER OF

SH. SHAILESH SINGH

VS

SURYA HOTEL (CHL LTD) & OTHERS

AFFIDAVIT

.... PETITIONER

... RESPONDENTS

I, N K Goel, Vice President ( Finance), CHL Ltd at present at New

Delhi, do hereby solemnly affirm and declare as under: -

1. That I working as Vice President (Finance) with respondent no 1 in

the above mentioned case and duly authorized to plead in this case and

hence competent-to swear to this affidavit.

2. That I have read the accompanying reply and have understood the

contents thereof. The facts stated there in the reply are true and correct to

the best of my knowledge and belief and nothing has been concealed there

from.

3. That the Annexures are true copies of their respective originl:d~ll~.uiYi~l:i:'--
VERIFICATION:

Verified at New Delhi on this ~LI~~day of Nov 2015, I the above named

deponent, do hereby verify that the contents of the above affidavit are true

and correct. No part of it is false and nothing material has been concealed

there from.

...
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SOUTH DELJ-IIIV1UNICIPAL COHPOHATION
HORTICULTURE DEPAHTMENT (HQ)

~IRD FLOOR, CIVIC CENTRE,
.u, I\lHIRU IVIARG, NEW DELI-II-02
OFFICE PI-lONE NO. 011-23225334 )

No. DOH/DDI-I(I-IO)/DA-IVIOU/2015IliQ

To

SI1. H.N. Juyal, lVIanager Corporate Affairs,
CHL Limited, NewFriends Colony,
New Delhi-1i0025.

Dated J:1Jf-1o(l20'15

-,

SUb:- DevelopmentlnnainteD1Cmc~/Bealitification!l~doptioDl of paD'~~

adjoining to Hotel Th(~ Surva, New Friends 'ColmIY, New Delho t

Central Zom~ by Sh. R:N. Juval, Manager Corporate Affairs,
CHl Limited, NeYlf Fi'i!imds Colon", New Delhi-110025 under
MOll Scheune~

SII,

On your request the Deveopment'Mairnenance'Beautiticatlon/
Adoption of park adjoining to Hotel The Surya, New Friends Colony, New
Delhi, Central Zone by SIl. R.N. Juyal, Manager Corporate Affairs, CHL
Lim-ted, NewFriends Colony, New Delhi-tl 0025 underMOU Scheme has
been given to you under Mutual Agreement signed by SDMC Bl Sh. R.N.
JUyJl, Manager Corporate Affairs, CHL Limited, NewFriends Colony, New
Delhi-"'10025.

You are therefore, advised to contact with our Deputy
I

Direclor(Horticulture)/Central Zone for taklnq physical possession of ihe
site and maintenance ,#01'1< immediately on the terms 8t conditions already
accepted by you/your representative as per he Agreement elated
24.U6.20·15.

Yours faithfully,

~\
Dy. Director (I;;'N~.)/HOI

\SDIVIC

DOH/Central Zone along with photocopy of the Agreement. He is
auvised to hand over the site and to monitor the work of maintenance as

per General Guidelines and Terms & Conditions already circulated on this
subject. There should not be any deviation and delay in submitting the
required reports to thesenior authorities: periodically.

I
I
I,.

"I
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The agreement of IVi.O.U is based on thefollowlnq standard terms and conditions,
which are ;liven as under-

1, T1E sponsorinq/Vohmtary aqency has formally taken possession of the below
rr.entioned Municipal sites after demarcation w.e.f.
g..1~(I'V.! - tJ. 0IS . in pursuance of this Memorandum
of Understanding.
PARI< SITUTATED IN PARK ADJOII\lING HOTEL SURYAA NEW FRIENDS
COLONY WARD NO"'193, CENTRAL· ZONE, NEW DELHI"110025.
INCLUDII\lG INVENTORY DULY SIGNED BY 80TH THE PARTIES THAT
WILL BECOME PART OF THE AGREEMENT).

Tre SponsoringlVoluntary Agency has to start the work of
development/maintenance of the site/sites including (listing out the
aclivitiesrjobs to be done in each site) within 1,5 days, complete the above
WOhS within three months and maintain/develop the same to the entire
satisfaction of the Commissioner for a period of three years from the date of
this agreement. Each M.O.U. will be reviewed after one year.

The ownership of the aforesaid premises shall continue to vest with the
. SOMe and shall not be transferred tcthe voluntary agency.' .

. , .
• . I, .. . '

Tile Cornmlssloner reserves the tight to terminate the agreement any: time
and resume possession of the site after giving", one' month's noflce to the
sponsorinp/vohlntary agency. .",..' . ,..... :- ":. ~

...."

2.

1
' ..'.

4.

J,

Detailed layout planls of the site/s .prepared (on scale) C!11d· signed by :the" ..
parties, is/are annexed. . ' . . . , '

An inventory of existing treesrplantations, boundary walls riling, fountains and
a/l other installations at the time of handing over of the site to the voluntary
ageflc~' signed bythe parties is also be annexed:

Tile Spar soringlVolLintary Agency shall carry out all development and
maintenance works in the sponsored premises inaccordance with the agreed
terms &conditions and such other directions as may be issued from time to
time bi the Commissioner at its own expenses. Provision of water in the
sponsored site will be responsibility of SOMC except the central verges and
roads. .

The SponsoringNoluntary Agency shall keep the sponsored premises/sites
'open to the general public with only such restrictions, as may be allowed by
the Commissioner for ensuring cleanliness of environment, protection and
security of the Municipal property and shall not use the same for any other
purpose, No fee or charges will be collected by the voluntary agency from
any members of the general public for entry, or use of the sponsored
premises.
Tue SparisoringNoluntary Agency sh::111 not put up any structure for Its oAin

li:; a wnhin the sponsored. 1-10 'r::~~ it shall be permitted to put up, .s~.~6.~'y

,-\\r:> f\..b-l!!:!-·- ~ c)c ',1'/
,''['. ASHOi( (\J''tHVJ/' r~' f; .: V_ '.__ oJ

ul.... " j ·s~ : .,_ f

rv ', [tltE:C!()I'(r:I~I'[i/)u![ure,} _6>J. ~.. %;!~~ .' :t'\ or- . ;

')lJlhflfklh'fJIl!fIl(;rfi~ICOrf!(jfE.ticII14/~'~~11~~.~,\J..~'~~J;..'."'\'\ -: ~ .-/" ., ' ""'1 ,.... \1 , '",.I v ~ v
/'.,"~' ' " -. ~\ ,: ::;~

/;./ ',' )") ,,,,,,,".! .
'. ~;:~I\ l' .1'~ .
\; . ' , •. c" /~.,
\<:~~ <, _;, . /./.;..\~;.'o/, .. , --. '/

~:,.~'_.;.'/
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fencir.g around the adopted site provided that the designs and specifications
of the fence have the prior approval of the Commissioner..

b, Th8 c;pcnsoringNoluntary Agency shall not transfer or cause to be transferred
nor shall be sub-Ianse/sub-person/organization formaintenance.

7 The Sponsorinq/voluntary Agency shall pay to the SDMe a nominal licence
fee of Re. 1/- per annum for each of the sponsored site/s for the duration of
sponsorship. . "

I I

8. The SponsoringNolu.ntary Agency shall not do anything that would cause any
permanent damage to the SOMe property. ~

8. The SOMe will not be responsible/liable for compens.ation/making good any
losses that may be caused by theft/fire/natural calamhies/riots or any other
reason whatsoever. The party shall itself be solely responsible for such
losses,

10. Tr.e SrollwringNoluntalY Agency shall abide by all the instructions/ standing
orders of the SOMe as well as the court orders that may be issued from time
to time and shall also abide by the traffic rules. while developing and
maintaining tile sponsored premises.

t t ,~II sale proceeds of timber, grass and/or other produce of the said land shall
be credited to SOMe. The decision of exploitation of forest produce Vvill
taken by the SOMC as perrules in force.

" ,

'12.

13.

'14.

")5.

The SOMe shall be entitled and permitted to utilize earth for repairs and to cut
branches of trees and also to ex.ecute work required for normal functioning of
the SOMC. No compensation shall be paid by the Corporation if any damage
is caused to tile assets of the vountary agency in course of execution of such
viorks

The SOMC shall be at liberty to carry out of its normal works in connection
v!it!: tile maintenance of roads, traffic signals etc, and the employees of the
SO;.AC shall not be challenged or hindered while moving about in the
performance of their duties, provided they are authorized by the competent
authority Irl the SOMe to do so.

In case of accidents due to fall of trees and such other emergencies etc. the
SDrvlC may order cutting of trees/braches 'for works required in connection
with the restoration of the transportation without giving any notice. Nq

" compensation shall be payable to the voluntary agency in such a case of
ra.naqe
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Sire "; 5" }~ 30n
- No. (On6 No.)

"Adcpted/Sponsored by (name of the sponsoring/voluhtary agency with logo,
jf an') with the approval of the SDrlliC". ,
(Hm.iel.'er, the size and the .manner of display shall be specified in each
MOU),

ND advert'sement tax will be levied for display of the iabove mentioned small

Placue.
. .

16 Developmen t and maintenance works by the sponaorirq/voluntary agency in
the sponsored premises will be supervised .and monitored by a Committee
consisting of the concerned, Deputy Commlssloner as Chairman, the
concerned 'Area Councillor, a representative of the toluntary agency and a
representative of the concerned department, 'jas members. The
representative of the department will func.tion as Conyener of the Committee.
This Committee will inspect tile site at least thrice i~1 a year and submit its
repcrt/recommendatlons to the Commissioner throug~ the concerned Head of
Deprtment. The voluntary agency w!" extend all necessary co-operation and
assistance to the Committee, '

17, On The expily/in the event oftermination of this agreement, a.ll materials at site
Ircl:JCJing those provided by the voluntary age~cy except the name
p'aoue.lopo provided by them will become the property of SDMC and tile
voluntary agency will have to ri!Jht, claim or lien 0rer any of these, Tile
Corporation shall be free to clear the sites of the materials left by the voluntary

. 'I

agency.

'18. All disputes anc di';Ference arising out of or in ~ny' way touching and
concernina this agreement (except for those which are otherwise hereinbefore
provided for) shall be referred to the sale arbitration ~f Commissioner, SOMC '
or his nominees. Theie will be no objection to any ~uch appointment on tne
ground that the arbitrator so appointe.d is a Government servant/Municipal
Officer and that, in the cou.se of ,·hisduty !.as such Government

, I'

Servant/Municipal Officer he had expressed vi8\~ on jail or any of the matters
in dispute. The award of the arbitrator so appointed $hall be final and binding
on .he parties. ' !

Commissioner shall be sole Arbitrator incase of any qi.spute,

, '

11 .vitness Whereof the parties to these presents have hereinto set and

sLIt. scribed, their hands and'S~D the day and the y~ar first above.:

~~/J:' \\l ' r--"!,,,
.~(~ /"\ ,~"

»> ,(1 :..- ~--" ' , 'I, :.: "
~ \ .'i. i£J7>/:? ,.- .'1
t,~. !-.8.HOK lW:lJiAI~ . t;1,fli. ~~: " ,!'J:' :~.

. ,DlIl'~f(,r ( {-{orEtOIl/Ceel'e.} '/~~~' : ~ ~<,\,- \1, J' .

-/('/!,h IYUI]! 1,1IJnir:ipDI COfPO'l",,[fO!'l , "::;e' '\ '\y::r, ,':J' ~~, .J
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\rv~TI :E,3S FOR AND ON BEHALF OF THE
COMMISSIONER, SOUTH DELHI
MUNICIPAL CORPORATION, DELHI

\~, :l~
, ,,' [ ,

-~"'.:' ~- ."' -, \.~

, ,,' I,~ .";', 1[. \)
-i: .... __ .1 ~ _,0."__ .: I,' ':\ t

Signature

Name

\,

lh 1!'M.;t~;~J
/l;lfl _---..1

(15.5. 8/.-;;,!.J-t( D~VI

Designation
(with stamp)

FOR AND ON BEHALF OF THE
VOLUNTARY/
SPONSORING AGENCY

Signature' ff o Il

Name tit.
i U, "I( :~! I V)\'
l l'I!1\: ':'cJr,'ClOi) I

D . t' "\ \ ",J \1' [J~/Il:1 ;esiqna Ion \ \, /,
(with stamp), \ -,~~~:'~","

.-.~.

(l1· elf
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This Consent to Operate is hereby granted under section 21 of' the Air (Prevention ESt Control ui Poj~utlora.~:='<:.

1981 and under section 25/26 of the "Vater (Prevention' & "control of Pollution) Act, 197 -: under r(jljf'.aiffj~ Cateqol~'f·..' . . " ' - -. . :.- :- '""
Thls consent is subject to terms and conditions specifted overleaf.
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JW;att~ 'OJfi !E:i';:i11l~{j-"1';f

Certfi'fffics;::,3 11'1,~' ~
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~
I

rvlOHD, .'\;UF ./
- -~.l'...!;llv~...!.!inl.'l:':,(CjJ!:.y'" _j
~lhi P"liuii~.lllir(\~COm,"i{":c

: SlEINUtO~!I5r.{r'i~ffiL4)ht!f!}1lt ~ifGl:5J~iL. ~~~~{t<J:!l~"fi ~~~~ £~i'-
Kashmerc (j~,,., N~dI1l-110/}('f,

Prescrib~sta:ndards
'!PH = 5.5-9, TotaiSuspsnded SOlIds (1::6) <= 5'/). [;:.-,:h:,ni::o!,;,:·:)g6i'

- demand [3d~ys at 27~q <= 30, Oil and Git~a5t? '"'= !(\. ?hcspIlnt-::;. ')=.' -: ·i

<=1
Particutal:e f4atter (mg/ r~m3) <= 150
'# All effluent parameters are in mo/E exceot fl~1 ,', ,',1,', ::.::S :;~, ~::::': '.-;:;~~':.

,.... ".:::.-.__ :..;...

Issqj alfiItr!! oR.1Wt"!I1i0 fj"git"i1.,.,., I,,-!..

/IT- t: I (

(
, . p, e ~ . '., . .~, r • r ,

~ ~~' (:1l fg § ~. ~ ~; r~ t~ \L] n Ii f ~) ~ 1,/,_;" ~~ ff"f:''l: WV'i'l n~{ir:Q:;'F' \
... _,.- 1:1 w~, .% ~ ~ l:I.... ~~~...- 'i.? ~ 0;;:;. ~_. e _.... __ '. _ ..." '~. ..._ '.' . ',_ "-. __

t'-ioor, DSBl BuHding~Kasrimere Gat~, [)efihc = Ii i (r~fOlir~'2i .
'V'Jebsnte : http://dpcc.de~U1ogovf(.rnHcJ\i1

/ . ~
• • . t';,Tr"i'r"". ~;::r.I '!flEl'( CONSEf~ it ORi[N.i2:dKa ';~

~~'3' • .'" .• 1$ """F- i· .~

NE\-~ FRIENDS COLONY..NiEV'~ OEiLHE-:iL:i@@2$

e-n, l.!~'i!TED HOTEL THE SURVAA NEt4ff D!E\LlHIlr

t~· ~ ._"'..: r-
ut;;; ~ ~

4th 0: 5ih

MIs DPec. opec has done the ana~isis vide report dated 09-GS-20" 3.
p:l:s-oa-2.0i3 as follows:
pH=7.5, lotal Suspended Solids ([55)=15, Ski-chemical oxygen demand [3doys

at 27GC]~17,Oil and G..-sase=1.0r Pnosphates {as P}=0.47
Pcrticul21te Matter (mgt Nrn3)=14
#- An effluent parameters are In mgll except pH &. Blo - assay test value.

!

I 1\ 1I ' I
I . ~i.A I

t!rt-f to

KRiSHAN'CJKrtfMAR
Env, Engineer (C!:.lC)

D,--LlIi Pollution C'chlrnl C"'mnlit!-"e

V€:irified Ot'\i' ~ E!MY1!RO~fJ[E~«PlIll.n:iEr~G!NHEER
~ L.~.shine •.: G~~. New tJel(~!."'l ivlJ'-..";'"

Name of the Unut

Ach:iS"ESS

Consent Of'Gsi'.No : .DPCC/CMC/2C14/~3763.
Date of Issue : 27-02-20:14-

Product!Actiiviq, : HOTEILIER2
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RELEVANT,EXTRACT OF HYDROLOGICAL INVESTIGATION
REPORT, SUKHDEV VIHAR, NCT D~LHI BY STATE UNIT OFFICE,

CENTRAl'.:' GROUND WATER BOARD, JAM NAGAR HOUSE,
M;ANSINGH ROAD,NEW DELHI SUBMITTED BEFORE HON'BLE

NATIONAL GR.EEN TRIBUNAL IN SEPTEMBER 2015 IN OA
253/2015.

STUDY AREA DETAILS

The investigated area is covering SukhdevVihar, New Friends Colony,

Okhla Phase III, JamiaMiliaIslmia .and Abu Fazal enclave located in

South East District of Delhi in the close proximity Yamuna Flood

Planes. The area lies in the Survey of India toposheet 5311.6 portion

of Agra Canal which is unlined .passes through the eastern part of

study area. Further east of AbulFazal Enclave, Okhla Barrage is

located where there is ponding of water of river Yamuna.

GROUND WATER LEVEL MEASUREMENT

Present ground water leval was measured at 13 locations at and

around the present study area. In addition water leval data of

Siddharth Extension and its surroundings has also been utilized for

the present study. Ground water level (mbgl) has been found to be

shallow with depth to w~ter level varying from 1.5 meters below

ground level (mbgl) at SukhdevVihar to 6.56 mbgl at

JamiaMiliaIslamia. In the data collected earlier, the depth of water

level varied from 1.59 mbglat Siddharth Extension to 9.4 mbgl at Shiv

Park JalVihar Road, Jangpura. The water level data collected is

presented in Annexure 1. ...

Water table contour map has been prepared. Ground waterJevel

follow surface topography. The water table contour map shows that

the general flow direction of ground water is from South East to to

North West direction. Barapullahnala ground water mound can be

observed at kangaroo Park,Okhlawith its elevation at 220.87m amsl

from where ground water seems to be flowing towards Friends Colony

and Siddharth Extension area in the North West direction. Ground

Water from SukhdevVihar seems to flow towards JamiaMiliaIsmalia

where a local depression in water table is observed due to pumping of

ground water.

FINDINGS
.' 1

• Seepage in the basement is observed in SUkhdeVV??i..~~.yrrN.. ~W~Frie:o..AS\. -,1 C':' ~ ~ .
."/" .' '.'-., f~~'\ III ,-J ~

Colony Okhla and Siddharth Extension areas. ,.), .. -c, \~: I''...:_·~.J .-'

I,~!\ : '.' j)I
\ ~., ' \.r ".:::-~." I::" /v\ /;:1
,,;)~,_... '-/

~'2:':~'::'/
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• These locations are in natural depressions in close vicinity of river

Yamuna.

o There is limited withdrawal of ground water

o Basements were constructed by the residents when ground water was

being pumped for domestic use and ground water levels were deeper

15-20 m.

• With the commissioning of Sonia Vihar Treatment Plant, all these

localities started getting adequate water supply thereby resulting in

reduced ground water withdrawal and gradual build up of water

levels.

• Seepage from Agra Canal and Okhla Barrage may be recharging

ground water.

o The preliminary investigations suggest that shallow bedrock

topography in the area restricts downward movement of ground water

leading to rise in water levels.

SUGGESTIONS FOR REMEDY

• Water table needs to be lowered through pumping of existing wells to

maintain the ground water level at a depth say 8 m bgl (below ground

level) so that it does not affect basement of buildings

• Pumping schedule should be intensified during monsoon season (

July-Oct)

• Ground water pumping by the people may be encouraged in localised

area.

• Artificial recharge mea~ures should be immediately stopped in these

area.

• Construction ,of basement in buildings should be discouraged in the

area.
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Annexure 1 to CGWB Report in OA 253/2015 before NGT

S Location Longitude Latitude Depth Surface Water

No. of Elevation Table

Water (mamsl) elevation

table(m (mamsl)

bgl)

1. BabuShadiRamParkl Siddharth Nagar 7225703" 2857'905" 1.59 207 205.41

2. Ambedkar Park, Siddharth Nagar 7725'632" 2857'878" 2.53 205 202.47

3. Budhan Singh Park, Siddha:·th Ext. 7725'597" 2858'013" 2.32 210 207.68

4. Gate No.4, Siddharth Extension 7725'632" 2858'025" 1.93 217 215.07

5. Pocket B Park, Siddarth Extension 77 25'942" 2858"105" 2.40 208 205.60

6. Pocket C Park, Siddarth Extension 7725'813" 2858"125" 2.44 211 208.56

7. Yoga Park Pocket C Park, Siddarth Ext 77 25'648" 2858"090" 1.87 217 215.13

8. MCD Dispensary, SiddarthBasti 7725'490" 2858"050" 3.00 195 192.00

9. Park, Sunlight Colony II 7725'287" 2857'582" 4.50 211 206.50

10' DDAPark, Sunlight Colony I 77 25'878'!. 2857'727" 4.56 202 197.44

11 Govt Boys Sr Sec School, Harinagar 7726'210" 2857'678" 3.45 204 200.55

Ashram

12 Central Park, Maharani Bag 7726'400" 2857'317" 3.29 205 201.71

13 Gate No 2 Park, B Block, Jangpura 7724'682" 2858'003" 9.20 220 210.80

I Eh1.

14 DDAPark, Taxi Stand, Jangpura 7725'953" 2857'593" 5.62 204 198.38

15 Kamraj Park Kilokri 7726'300" 2857718" 6.28 207 200.72

16 Mirabal Institute, Maharani Bag 7726747" 2857'265" 3.29 211 207.71

. 17 Taimcor Nagar 7727'333" 2857'177" 5.08 214 208.92

18 Nehru Nagar 7725'322" 2856'972" 9.32 215 205.68

19 Shiv Park Jawahar Road 7724'607" 2857'580" 9.40 208 198.60

20 H No. 90 7727'216" 2855'570" 1.50 214 212.50

21 H No. 104 7727370" 2855'86" 1.69 215 213.31

22 H No. 155 7727'444" 2855'689" 2.65 224 221.35

23 Central Park 7727'315" 2855'686" 1.90 223 221.10

24 HN020 7727'134" 2855748" 1.80 224 222.20

25 HNo 82 7726'768" 2854'887" 2.40 212 209.60

26 DJB Well near Jazz Studio 7726772" 2854'865" 1.83 210 208.17

27 H No. 201 7727'340" 2854'961" 2.21 205 202.79

28 Kangaroo Park 7726'628" 2855'359" 2.13 215 212.87

29 C694NTC 7727'119" 2856'917" 3.51 216 212.49

30 Surya Hotel 7726'931" 2856'149" 4.37 226 221.63

31 Dean Office, JMI 7728'989" 2856'000" 6.56 187 180.44

32 AbulFazal Part 1 7729'642" 2855'871" 3.00 192 189.00

!t. t· cI J
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Consumer Category: CATIl.-,,:;.- BillDate
PremIse Detail:'(No offlocrs-t) is-OCT-2015
Water Usage: 32·Hofell Gue61 Houses ;.:t'·(;: ·~JQ::Agi'P~(rt:(Rs.)
MeterNo.:4000731000' •• >:. ." '$123:1.0
Moter Type(OJBJPvt): PVT .'::;'-:!.' . s" il'l:.h::;;-D· t
Meter Size (mm): 100 '"I.' ..i4'l"".a e
BlIl No.: 400071682302 ~ "0 • OZ-NOV·20:15
8mCycJ£l: ZALL(87-2015) Amount Payable ,AfterDue Dare{Rs.)
Bill Basis: REGULAR tS'l'.UT~DllIDI}j(I~ppll~Qll/Iirdu~d&lo)

327988

Delhi JatBoard
(Govommentor/'lCTor DelhI)

HO: Vlltunalaya Phas&II,Karol Bagh. Naw ~lhl-110005

Reg'P1~rWaietein

Name: C.H.LLrane HOTEL
SURYA
Addr~,s; THE HOTEL SURYA. NEW
FRIENOS OOLONY, Deihl...

'I (L-:;~;;-~~--r-------------:-------r-i.:- ~.~~

'~ ~$l
.~ ... ~J."-

It blllianotpaid tIll 8m Cue Da[/I­
Weler connection- may becUsoorjnected

I Mater No

I

UoM CiJrretit:Metrir:Read Previous Meter Read C4rteilt:co.liSumptlon'
MalBrReading'rReadlm,iiMetilr MeiarF!~adlng Reading/Meier Days" Units'

Date Status Data Status

1370

Amount(lts,)
194418.16
116650.90

27.40
1273,77

312370.23

294000731000 KL 03-061'-2015 9608 I OK 04-SEP·2015 a2S6 I OK
~ill!!; Current peTiotici;~fii~;{~*-SERl2li~5to ~:QCT'2015). ' .r.7::', '. .. . . , .~~'-""';""...--l-,-""""~-I

Applicable Rain PerIod OescrlpUoll '
OS-SEP·201510 03.QCT·2011i Tolal C;onsumptlon Charges
OS.SEP·201610 OS·00'T·2015 Se.warage chargD (60~':' ofWelllr Consumption Charge)
05·SEP-201510 03-oor·2015 WeIer Cess.Charge @ 2 Paise per 1<1
05·SEP·201510 O3-OCH015 Sen.iGG Ghaiye- COIlsumplllln >100 KL
Q5·SEP·2015 III03.QGT-2015 Subll1la1 8U! Amount

Adjustment O&talls Are Usted Below

.,.;t' •. ,: ·0.73

o

Late PSVlINlntSurcharae iRs.) • 156f8.48 I Amount with lPSC (RS.)

312370

321988

Dalo
24·SEN015

. 26'AUG·2015
2NUL'2C15

29,IMY·2D15

Delhi Jal Board
Bill Payment Counter Foil '

.. 'BIII No. - I 400071682303_

BUl AinQUtit (RII.) I .312370

C;'lDl1/ClUlque NnJDD No.:

Nam90fBank/B~h

New KNO 4000731000 '

Bill Date l5-OCT-2<l15

BillAmountwltltLP$C (R~): 327988

mlmffimWm.m'=timID=mm=mm=hU=~U=lml:;;";;7"n .--'l'--::-~~--:--I--------j
I,

ZALL '1 ServIce Roule .1 Routl1 Sllquence I 44
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Delhi Jal Board
(GovemmentofNeTcf Deihl)

HC:VlIrunlllllyaPIla6ltII/Karol Baglt.Newf,lelhl-110005

Regular~Water Bill

~'-r-------"""-----:--'--r-------'--
~'--.

15-~
~

em.oue.Date
,Q2-NOV-2Q15

mount Payabl~Aftei Due Date(Rs.)
(5%cutQ/JatgD \VIII be Dpplloabla nllortlU~ dat;)

19147

BlIIData
15..QCT·20i5

:,,""",,''-''-,....B,i~jf;-;Am:;;..;:"q'~,ii(R;::"'s.)-'-:----..1

,":, ,1l3235'
" ,

Consumer Category: CAl:J}...
Premlse'Detall: HoteV(3uest
HQuses(No bffloors-10/No ofrooms­
242}
Wl;lter Usage: Hotel
Meter No.: NA
MeterType(OJB/Pvl): PVT
Meter Slz<3 {mm}: 15
Bill No.:' 505099253476
BlIICycle: ZALL(B7-a015)
Bill Basis: REGULAR

Name: CHL LTO THE HOTEL LTD
Address: NFC. 110014

Mobile No.:
ZonelMR CadsrSM49JBULK
Area Code: It;'-1lLaJpat Nagar
Old WeN: 1116
New KNO: 5050962373

!
. i
I

MeterNo

NA KL 15-0GT-201l5 a/oK 14-SEP-2015 D/OK 31 o

.. ',- Appl!clIbht RniO Period Dll!criptlon
15-SEP·201510 15-OCT·2015 ServiCe Charge - Consumption=oOKL
15oSep·201510 15-OCT-2015 Additional Sewerago Maintenance Charge forHoteVGue&l HOUGEl
15oSEP·2015to 1S-DCH015 Subloflll BRI Amount •

Adjustment Delails AreUsted Balow

, I

Amounl{Rs.) !
151.29 ,

18083.33 :
18234.82

0.,(, .

i~V
j ~
ArrelltJ.If any (Rs.) : " , -\).22- -
Opanlng Balance/Adjustment, Ifany (Rs.) 0

TotoJ Cqnsolldatod BPI AmountPayabi~~Rs.}
, -,

,i ~~:'~: .: 18235"

Late PavmentSurchargo (Rs.l S11.72 I Amountwlth U~SC (As.) 19147
'.BllI,l:\tiOly', " " ~-

.~;', - 'P.avmonllJ\$lary
Olilld Bill lromDalI! BliltoDaIo No. DrOavll AmDllnlm~1 Units' ~ Rwllntld ' AmourilRc OllIe

505096239B2~ lB·AUG-2015 14;SEfl-2016 27 163114 ~ 0 ~ 505O9ll20019ll

§II
24'SEP·2015

5050"016916101 OT.JUL-2015 18-AUG-2016 42 33687 o .:-. 26-AUG·2015
505099897201 2:JoJ1JN-21115 07.JUJ..21115 14 8440 0 Il6.JUL'2015
5050933-10700 31..MAR·2015 23-1UN-2015 84 39l1B1 0 2hAPR{!015
505092ll371B7 31-JAN·2014 31-MAR-2015 42fo 265639 0 5571 ;00 1a'MAR·2014

" ,

Important Message •Use d on!lJle ~ler 001 c;;ly i1cre!l1e~ chancoofwalerCOI1tami111llion but lIl$O~ lilabillPIQIl$D donatme onlilabo05ler. v

@ Delhi Jal Board
Bill Payment Counter F~II -

'~J
',~ uma
't!iii~1I',~~m

I CHLlTDTHE HOTl;L: I:.To 'SUINQ.
.-.~

I 50509925$476New KIlO 5050962373 Name

EllllDale 1&OCT·2015 13DIDueDAla I 02-NOV·201S-- -, .. alii A1l'Iount(As.) I 18235

am Amount witn LPSC (Rs.): 19147 lPayment Da!flJAmount'Pald{Rs.) !cashlCiwl!ueNo:/I)f) No.:

Inmm~iW~mWDilUmmalmm~UBm6mMH I Nllll\ll ofBank I Brnneh

Scrvlco CYcle ZALl I Servl~ Route I 1 Route Sequence I 104

.!IT el{
, ,i

~' ':T '\
'., \. I,

.........,1 ~....:

,-: "," -," ' ,.
..._) ~. -' ~

I /
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* IN THE JUGB COURT OF DELHI AT NEW DELHI

+ W.P.(C) 7957/2014

MOI-IAN LAL AHUJA ..... Petitioner

Through: Petitioner in person.

versus

DELHI JAL BOARD
Through:

..... Respondent
Mr Dev P.Bhal'dwaj, Advocate for UOL
Mr. Suresh Tripathy, Advocate for DJB.

CORAM:
HON'BLE MR. JUSTICE BADAR DURREZ AHMED
HON'BLE MR. JUSTICE SANJEEV SACHDEVA

ORDER
% 08.07.2015

The learned counsel for the Central Ground Water Authority submits

that a supplementary affidavit along with a report was filed yesterday vide

diary No.32627. The same is not on record.: The Registry shall place it on

record.

We have, however, been shown a copy of the affidavit as also the

report.

As per the investigation report, it is estimated that a total of 63,000

cubic meters ground water is available and that through de-watering for

sixty days, the ground water level would decline to three meters.

The report is exhaustive. We are very happy with the manner in

which the Authority carried out its investigation and prepared the report.

The question, that now arises is how do we utilize the water that

would be pumped out, once the proposal is put into action.
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Mr. Tripathy, the learned counsel appearing on behalf of the Delhi

Jal Board, states that he would place the report before the experts in their

department and come out with a proposal for utilization of the water.

For this purpose, we are re-notifying the matter on 22.07.2015.

RADAR DURREZ AHMED, J

SANJEEV SACHDEVA, J
JULy 08, 2015.
'so'

l[i·C"
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* IN THE IDGH COURT OF DELID AT NEW DELID

-;- W.P.(C) 7957/2014

MOI-IAN LAL AHUJA ..... Petitioner
Through: Petitioner-in-person

versus

DELHI JAL BOARD ..... Respondent
Through: MrDev P. Bhardwaj along with Mr Rajesh

Chandra, Hydro geologist
Mr Siddhartha Nagpal proxy counsel for Mr S.
Tripathy along with Mr Subhash Chand, CE
and Mr S. K. Bhardwaj, SE with for DJB.
M! Shiv Kumar for DMRC.

CORAM:
HONIBLE MR. JUSTICE BADAR DURREZ AHMED
HONIBLE MR, JUSTICE SANJEEV SACHDEVA

%
ORDER
29.07.2015

.. The learned counsel appearing on behalf of the Delhi JaI Board states that a report

has· been filed. The report is not on record. But, a copy of the same has been handed

over to us. The report which is one and a half page~ long has been given by the Chief

Engineer of the Del~i Jal Board indicating that the Delhi Jal Board has no use for the said

water which has been found in the Siddharth Extension/ Enclave area. In other words,

the Delhi Jal Board would not be in a position to utilize the said water. The learned

counsel, however, submits that the water could be utilized by the DDA as well as by the

PWD or the DMRC or the South Delhi Municipal Corporation for the purposes other

than drinking, such as, horticulture or construction.
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Consequently, we direct that the DDA, the South Delhi Municipal Corporar.on,

PWD and the DMRC be added as respondent Nos.Z, 3, 4 and 5, respectively. The

learned counsel for the DMRC is present and he accepts notice. The amended memo of

parties be filed within a week. The newly added respondents shall examine the case file .

and indicate before the next date of hearing as to whether they are in a position to utilize

this water.

Renotifyon 09.09.?015.

RADAR DURREZ AHMED, J

JULY 29,2015
SR

III' ell

SANJEEV SACHDEVA, J
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Government of India
Ceritral GroUlid WaterAuthority
Ministry ofWater Resources,
River Development 8t Ganga Rejuvenation

Date: 17.0.9,2015-I&:To,
The Secretary (Env.& Forest), Govt. ofNCT Delhi
6th, Level C-Wing, Delhi Secretariat, LP.Estate,
Nev.. Dellli-02

Sub: \,.ater logging problem in Sidharth Extensionarea, SouthEast District,NeT Delhi- reg.

r !~. Sampath Kumar
1\ lcm ber Secretary

No.7-3/CGWB/SUOfNDlST...- t ~SC)

-,

Sir,
The Hon'ble Delhi High Court and the Hon 'ble National Green Tribunal took cognizance of water logging
»roblern in Sidharth Extension and SukhdevVihar areas, respectively of South East District and directed
I 'entral Ground Water Authority to study the problem in these areas, In pursuance of this, CGWB has
cdrri,d out Hydrogeological investigation of affected areas. Shallow water table has been reported in the
<idhanh Extension, Sukhdevvihar, Okhla Phase -III and New Friends Colony, which is causing seepages
lil the buildings thereby threatening theconstructions that have come up .in the area. Thedetailed study in
:)iclIUlrth Extension has brought outthat to lower groundwater level by 3, meters below ground level,a total
cf -63000 M3 of ground water should be dewatered for 60 days. Detailed studies in' SukhdevVihar; Okhla
Phase-Ill and New friends colony areas are under progress.Investigation is also being carried out in
:i,tUoinillg 8I.eaS like Kalindikun], Saritavihar and Maharani Bagh to study the extent of the problem. A
copy (If the report of Sidharth Extension is enclosed for kind information andperusal,

. ,

Further, it is 10 add that Govt. of NCT Delhi vide F8(348)/EAlEnv/09/l041-1061 dated
I ~i05/20 JOhasnotilied the entire NCT Delhi for regulation ofgroundwater development..

In view of above, immediate action may kindly be taken by the concerned state agency/agencies to lower
rhe ground water levels in affected areas by encouraging withdrawal of gropnd water and necessary
.nrections may kindly be issued to stop artificial recharge measures inthese areas.. .

i .r.cl; As Above

Copy to:

Yours faithfully /'

\
\eP~)

.~ \~. \

Member Secretary 0 It-

--_ .._---,
,/
III

\ l' c\ \"~. Iv.. )

C
I

The Secretary, Department of Urban Development, Govt. ofNer Delhi, 9th Level, Delhi Secretariat
l.P. Estate, New Delhi - 110 002 .

2 The Chief Executive Officer, Delhi, Jal Board, ~~:~lalaya Building Pil-II, Karol Bagh~~w Delhi- (
110005. . ....... Ilr'~"'''''' _. \ ~~\\

3 TS to Chairman, C(J\\'E, Faridabad I:.~~~: l'~<i~. ~ \)(\
. /.;:~ L, 0 0) ~l'~ • • \r,

; il~ t.1§Im£?I N!:l.··· i.\~ Member Secretary b

:::,~: UJJlIQ.::\J 9J.t~:i
. .• ~J

I~~ ('t. ~
r 1 • ~'I> .,~, f. n_--"t. ,,~:}~ ,.P,I' •• --

West Block - 2, Wing - 3,Sector-L R.·K:Puram, New Delhi - 110066 -<;<zJ
Tel: 011-26175362, 26175373) 26175379 ~ Fax: 011-26175369 ~ ':~~'>'. . '. ~~ rCJ ~ ~.

[. . . . -" ... '........ ~\\ \\. ~Weoslte : www.cgwa-noc.gov.m /S>-~~':.:~!\ \\i~ ~\~\ V

;~=i:A;~5~~~~ (~(~\Z<~ ~>.
tf"T.rIJ <,
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NATIONAL GREEN TRIBUNAL

(i) Serial No. Of the copy apPlication:·:1·~l~ "--Y 0
(i1) Name ofthe APpilcanl:••&d~ ..~..gh.J.vC!MV\~ ~""'1) \\U-
(iii) Dale ofpresenlation ofapplicatiOn:...~.C"':4''-)...~ "\J \}

~~)p::~::s~::;:~·~;~=~~;;;~~~:::i..i~:::i-U>-::-~ \~
(vi) Dale ofPreparation ofcopy: \.., ........;:y-~ ~
(vii) Dale on which copy is ready: __ ~ ...

(viii) Dale gIven for collection ofcopy: .

(Ix) dale ofdelivery: .

ForRegistrar~

. Signature ) C,I/) ?to(

L

"Certified that this is a true and accurate copy
of th acumen! of gJ;der as in the cas~ file

'" (. ~al, RA, E1CMA, IA) No.....~.yt.~)...'?::>

tV) ih~b·~rl·Ah~O~~~·;~··~pp~~~i~g.ih~;~.;"~.)h~~~
bee~. le~ibly and faithfully copied with no
modifications: FR'

or eqlstrar (NG

"
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

I. A. NO. OF 2024
IN

EXECUTION APPLICATION NO. 44 OF 2023

IN
ORIGINAL APPLICATION NO. 407 OF 2015

IN THE MATTER OF:

SHAILESH SINGH

THE SURYAA HOTEL & ORS.

VERSUS

...APPLICANT

... RESPONDENTS

APPLICATION FOR CONDONATION OF DELAY IN

FILING REPLY ON BEHALF OF RESPONDENT NO.1

HOTEL TO THE EXECUTION APPLICATION.

MOST RESPECTFULLY SHOWETH:

1. That the Respondent No.1 Hotel is filing the accompanying Reply to the

Execution Petition.

2. That this Hon'ble Tribunal vide Order dated 08.05.2024 was pleased to

grant four weeks' time to the Respondent No.1 Hotel to file its reply to

the execution petition.

3. That there is a delay of22 days in filing the present reply to the execution

petition. The said delay occurred is neither intentional nor deliberate but

due to the reasons that from 01.06.2024 till 30.06.2024 the Hon'ble High

Court was closed for summer vacation. Immediately after the reopening
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of the Courts, the reply got drafted and the same could not be vetted as the

Sr. Counsel engaged in the present matter was away from Delhi for the

Holidays.

4. That also a considerable time occurred for getting the entire record of

O.A. No. 407 of 2015 from the previous Counsel as the record which

received by the present counsel was not complete. Thereafter, certified

copies of the record were obtained from this Hon'ble Tribunal on

16.07.2024. Immediately, thereafter the present reply got vetted and filed

by the Respondent No.1.

5. That the delay of 22 days in filing the present reply is neither intentional

nor deliberate, but due to the aforesaid circumstances, which is beyond

the control of the Defendant.

6. That the present Application has been filed bonafide and in the interest of

justice.

PRAYER

In the facts and circumstances of the case, it is therefore, most respectfully

prayed that this Hon'ble Tribunal may graciously be pleased to: -

(a) Condone the delay of 22 days in filing the present reply on behalf

of the Respondent No.1 and the present reply may kindly be taken

on record; and
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(b) to pass such other further orders which this Hon'ble Tribunal may

deem fit and proper in the facts ofthe case.

It is prayed accordingly.

THROUGH

M~~
MANSI CHADHA [D-1318/2005],

ADVOCATE FOR RESPONDENT NO.1
161, LCB-I, DELHI HIGH COURT

NEW DELHI-110003, MOB: 9910772005
Email: chadhaandassociates@rediffinail.com

New Delhi
Dated: 22.07.2024
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 44 OF 2023

IN
ORIGINAL APPLICATION NO. 407 OF 2015

IN THE MATTER OF:

SHAILESH SINGH ...APPLICANT

VERSUS

THE SURYAA HOTEL & ORS. ...RESPONDENTS

AFFIDAVIT

I, Ramanand Juyal, S/o Late Shri D. R. Juyal, Aged about 66 years, Rio B-I08,

Sector-I22, Noida, Gautam Buddha Nagar, UP-20I30I do hereby solemnly

affirm and declare as under:-

1. That I am the Manager, Corporate Affairs, of the Respondent No.1 Hotel.

I am well conversant with the facts and circumstances of the present case

and am duly authorised and competent to swear this Affidavit.

'Oath CsA~SCflcl1er Delhi High Ccrnt

2. That the contents of accompanying Application for Condonation of Delay

in filing the Reply to Execution Petition are true and correct t my

...l) i~ •knowledge. 0

r:.»
•~- nil~ ..~~

f .~, ('~...~~FICATION: - tt) 3 ,H.\'- 7014
_~ QJ-- ru ~..~ r L

~' /\'1J ~~~~~~~Verified at New Delhi on this the day of July 2024 that the facts stated i the
o f6~~.~~~'" above Affidavit are true and correct to my knowledge. No part of it is fals and

.~'S\~('\\'<Jsf#J nothing material has been concealed therefrom. (/1 ->
'i'.'~~~ ~~ Y

\ ,f'S~~ ~"e..2.~orn,~~
~ dr~'"0 ---~~ ~ .. - n "".I·f'" C:J0Q" 81 No 27/~~02:i ~ ·Tnt:.H:'~ TH;l:" 1'!!~;· :'''J.~ '1 ..~

<b . I •• ::'\'1'1\ r.;'D.kli\ ~) ·'S"Mtll\m ~~ , ,\~ PO ENT
... Ms. Bl\b , ...... \1'. tit 'NI D~':' ft"l.. •• \\ •:- I' J' 1-1 court o. 0.·.." ).. r.;(!f.' ...... • t'"
r- App, By Dell "g. '. \J'~ '" '- h '.J. r""" I .. J,* 1/0'11202 ". '6/2025 ~~ ;:tifi~d'l;~I'~S·;~i~h:~.~~~

()~/!}. ------, O~ as soternnty Clinrrr,ed be:ore~t~elhl
I u/'9h .' ·\..\e~ ~ ~ "I t:'t :-,i.-. ..e- \'7. . .•!.!' '. ':~2 n l'H· ·')f\·(}Jl' ,' ... •_ ...r ..
-....;;;;:~_=-=----_.. ' -:;:",'1 atJ~..tK.rl1M«~of r,> affidavit hlch have

been read &. e".j)laiii·l to him are true and
\?;elr-reCt to his kno ~ l e

\
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SHAILESH SINGH.pdf 
"Ravi Kant Chadha'' 
<chadhaandassociates@rediffmail.com> to you & 1 
other(s) 

Tue 23 Jul 2024 16:09:55 
To: "rashtriyasamasya@gmail.com" 
<rashtriyasamasya@gmail.com> 

1 attachment 

SHAILESH SIN 
GH.pdf 

P'J 4.4 MB 

A 

Advance service of reply in the matter of execution 
petition no. 44/2023, Shailesh singh vs. Suryaa 
hotel and ors, on behalf of the Respondent No. 1, 
the Suryaa hotel . 

From-
Mansi Chadha advocate 

Chadha & Associates 
Advocates 
161 ,New Lawyers Chamber 
Delhi High Court-11 0003 
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